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MINISTRY OF FINANCE
(Department of Corparry Affairs)
CORRIGENDUM
New Delhi, the 24th September, 2003

8.0. 1098(E).— In the notification of the Government
of India, Ministry of Finance (Department of Company

Affairs) vide S.0. 715(E) dated 19th Junc, 2003 published

anthe- Gazetﬁe of=mdia, Fadraordinery, Part-3L, Sectom 3, o -

Sub-section (i) dated 1Sth June, 2003 --(n) m serial pumber
(1) for “()”" read “(D", :

(b) in serial numbers (1) and (24) for “clause” read
“clauses”.
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